ORAL

CENTRAL ADMINISTRATIVE TRIBUNAL, ALLAHABAD
BENCH, ALLAHABAD

(This the 12t Day of December, 2018)

Hon’ble Ms. Ajanta Dayalan, Member (Administrative)
Hon’ble Mr. Rakesh Sagar Jain, Member (Judicial)

Contempt Petition N0.330/276/2018
(Arising out of Original Application N0.330/1013/2006)

Santosh Kumar Tiwari aged about 31 years S/o Late Ram Sunder R/o Gram
Purai Jodhai Pandey, Post — Piper Gaon, District — Sultanpur.
civeneen.. Applicant
By Advocate: Shri N.P. Singh
Versus
Shri Rajiv Chaudhry, General Manager, North Central Railway, Allahabad.
.................. Respondents

ORDER

Delivered by Hon’ble Ms. Ajanta Dayalan, Member (A)

Shri N.P. Singh, Advocate is present for the applicant.

2. Counsel for the applicant states that in spite of direction of this
Tribunal dated 11.10.2018, the order of the Tribunal has not been
complied with though he has represented to the respondents on

11.11.2018.

3. We have seen the order dated 11.10.2018 passed by this
Tribunal by which OA was partly allowed. However, in the said order,
specific time has not been mentioned to comply with the order of this

Tribunal.
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4. Heard counsel for the applicant. Since, the applicant has
moved this Contempt Petition after expiry of only two months from the
date of passing of order, therefore, the present contempt petition is
not maintainable and is liable to be dismissed. At this stage, counsel
for the applicant stated that he will be satisfied if respondents may be
directed to decide his representation dated 11.11.2018 made by the

applicant for compliance of order of this Tribunal dated 11.10.2018.

5. In view of the submission made by counsel for the applicant, we
dismiss the present contempt petition at this stage. However, in the
interest of justice, we expect the respondents to take a decision on
the application dated 11.11.2018 made by the applicant for

compliance of order dated 11.10.2018 passed by this Tribunal.

(Rakesh Sagar Jain) (Ms. Ajanta Dayalan)
Member (Judicial) Member (Administrative)




